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Nr TNISTRY OF ROAD TRAIYSPORT AND HIGH w-AYS

NOTIFIC,{l1ON

Dr.ft Bules

Short title.- ( I ) I hesc rules may be callcd the Carriage bi' Road Rules. l0l l.

(2) They shall come into force on the date of their ptrhlication in the Ottrcial
Cazette.

Detrnitions.- [n thesc rulcs. unless thc contexl otheruisc rcquirts.-
(a) "Act" mcan thc Carriage by Road Act. 2007;
(b) "Form" means a lbrm apperxled to lhese ntles:
(c) "section'' means a section ol'the Act: and

(d) *ords and expressiorr used herein and not defined but dcfined in the Act. shall
have the nreanings respectirt'lv a-ssigned to thcm in thc .{ct,

I

New Delhi,the 28th Februarl" 201I

cs.R l76iE),-- Whereas the draft of thr'(arriage b; Road Rules, 2010 were publishcd
'r'Ide G.S.lt. 5-05 (g) dared the l5'h June. 2010 for inviting objections or su;lgcslions fiom
all persons likely to be ail'ecred thereby before expiry of rhe period of lbrt1-tive day;
from the date on which copies ol'the Gazettc oi India in rvhich. thc said notif'rcalion was

publishcd. *cre nrade arailablc to thc puhlicl
And wheleas copies oi the said Gaz.ette notille afion was made avail:iblc tt' thc puhlic on

the I 7'h Jurrc. 2{.} I 0

And whercas. the objections and suggestions rcceived tiom the public on the said dralt
rules have been considi:red b1 the Central (iolernment;

Now. dnerelirre. in cxercise of'the porrers conferred by section l0 ol lhe Carriagc bi'
Road Ac1. ll07 (.1I o12007)" the Clentral Gorcrnmcnt herehl makes thc lollouinq rules.

namelv:-
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-) Applicarion for grant or rencwai ofcertiticate ofregistration.- ( l) An applicatron
lbr granl or renewal of a certificate of regrstration shall bc rnade in lrorm l. in
lriplicate to the registering auth()rrt).

12) 'l'he application under sub-rule 1l) shall tre accompanied br the tte as

specified against Sl. Nos. l. 2 .rnd I of the 'l ablc to nrlc i-1. hr rral ol'Bank Draft
or lndian Postal Ordcr.

Conditions for grant of registration.- A pcrson applring lbr rcgislration under rule

3 shall comply rvith the ftillowing conditions. namelr-:-

(i) the applicant shall produce rcgistration certificate of ,*Tr commcrcial

vehicles registcred in his name or in the name ofan ()rganisation or in thc

name of a parlner or proprietor or direclor- L1r a contracl l!'tler or worli

order for carr;-ing out functk)ns as common carrier' from a re,qisltred

company:

(ii) the applicant shall have net worth of minimum rupces live lakhs of its

own or of any of its proprictor or partner t-rr director rvhich must be

supported b1' a certificate from the C'hartcrcd Accountanl, or Audited

Balancc Sheet or lncome-laJi Return or Bankers Certirpqats:

Provided that in case of applications t-or certiticate of registration

for providing service at a higher risk. the net worth of the applica.nt ur o1-

any of its proprielor or partner or directrlr shall he nlinimum rupces t\ enl.]"

lakhst

(iii) where (:omm(,n earriers art- proJrrictorship llmrs or panncrship firms.

the proprietors or partners should not havc r,'ul'n blacklistcd or deregisterec

earlier:

5. Crant or renewal of certificatc of registration.- ( I ) -l 
he registering authority shall

on receipt of an application acc,ompanied by the' tees spec'ifir--d undcr rulc I rcad

rvith rule ll, and atlcr satisfying hinrseli that the applicant has complied *ith all

tho conditions specitied in rulc'1, Srant (tr rcnc\\ th!- ccrtiljcatc ol registralion in

Form 2 sithin a period of thirty da'"s

(l) \\'here the applicarioi.rs rcccircd b1- the registerirlg atrtlt()rit)' rvithout the

specitieJ l-ee or uhere the ctrnditions specitied under rttle J are not tultilled by the

applicant- the registering aLrihorit) shall direct the applicant to pa) the l'e!'and

comply nith the conditions sb spccified. in rlhich case the pcriod specilierj under

sub-rule ( I ) shall be reckoned fronr the d:ite of recetpt ol'application c()mplcle in

all respects.

(3) lhe rcgistering auth(rril)' slrall attest Part ll ofForm I containing dctails olthe
branch otlses to he endorscd in the ccrtificatt of registration as a proof ot

endorsemenl ofbranch ollicEs in the registrltion cenillcate.

6. Amendments in certificate ol registration.- (.li An applicatitrn {br includin-e or

closing a branch oftlce or an\ other amendment in the certificate of registration

issued untler rule 5, shall be matle to lhe registering, authoril) to \ llom the main

application was madc. in l'orm J and shall be accompanied b1 the l'ee as specitied

against sl. No.4 of the Tablc to rule l-l br uar ril Bank drati c''r Indian Postal

Ordcr

1AA a dl tt- 6-

l
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(2) 'fhc registering authorit). on receipt oi application under sub-rulc ( l). shall
issue amendcd certiticate o, registretion in Form 4 r.rithin a period uf thirtl d;1s
from the date ol'receipt ofthe application.

(3) Where the certificate ot'.registration is not issued within the period specified in
rule (2), it shall bc presumed that ccrtificate ofregistration has been refuscd.

7. Suspension. revocati.rn or cancellation cf certificale ol' re[istlalion.- (l) 'l he

registering ar.rthorin nrar revoke the certirlcate of' rcgistration, for thc
contravenlion of the .provisions ofsub-seclion (2) ofscction 5, i'or a pcriod oianc
\teck.

8. l:orm of register to be mairrtained b1 holdcr of cc-rtillcalu ol' regisn'a1ion.- (l)
Everl' holdcr of certific:ate of registration shall maintain a rctrord of the
transactions in the regisler. to he kept in main office ard hranch o{llce antl
updatcd on quartcrlr basis. in Jrrr rm 5. either in manual or elcctronic lirrm.

(2) A summaul olthe cntrics rucorded in the register uniler suh-rulc ( I). shall hc

s!*mitt€d in F-onr 6 to the registcring authoriry-.

i3) In uase of an1 discrepanc) in thc data lurnished hv lhe common carrier. the
rcgistering authorit]- or the ofiicer not bclow the rank of Llnder Secretan to thi
G()verrrmenl of India authorised bv the State I ransport L)!-p.trttnent ma1 r isit the
ntain r;1fice ol thc comn':on carrier a1 a rnutrrallr cor'lvenient Jale and time tir
ree()n(ilr' sLlch Jilt.r

9, Fet tbr appcrl.- L ver_v appr:al undr,r s!,ction 6 shall tr "lccornpanied h1 the tic as

sp!cilied asainst Sl. \o. 5 ot'the l ahle kr rule l-i.

10. Coods forwirrding note anil 4riids rcceipt.- (l) [:very.ctusigmrr while h<xrking his
goods shall cxccule a goods lbruarding note as specificd undcr sub-section ( I ) of
slttion 8, containing dctails of the goods in Form 7 and submit it 1o the commrrn
carricr in d uplicatc..

(3t [;or llrr r.,-)()ds ol dangerous t,r hazardous nalurc. the toods lirrrvarding note
sh,rll be iisucd on a paocr rr ith upper lett hand corncrs prinled in red as ''expand

3or,Js".

(3),\o ackrrowletlged copy of the good tbrwarding note shi:ll bc rerurned by the
common carrier to the consignor.

(4) Ererl' colnmon carricr on reccipt of the goods fbruarding note lrom the
consisnor tbr booking oi goods to he transported. shall issue a goods receipt in
Form 8.
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(5t For the goods of dangcrous or hazardous nattrre. lhe goods receipt shall be

issued on a papcr rvith upper leli hand eorncrs printcd in red as "Dangerous and

Ha;zardous goods".

ll. Procedure and safeguards tbr can.v-ing go(ds of'dangcr(lus t)r hazardous n.tture.-

(l) A common carrier shall, while carrS ing goods o1'dangerous or hazardous

naturc. compl) rvith the procedure and safeguards specilicd under rules I i0. I 3 I .

l-12. lli, l14. ll:. 136 and l.i7 of'thc Ccnlral \'lottrr Vehicle Rulcs 1989

(2) While btxrking goods of dangerous or ha:ardotts lutule- the consignor shall

indicate the details in respect of such gtrods in the gtrrds ti'rrlarding nole.

12. Liahiliry of common carrier lbt loss of or damage to anl consignment.- ( l)
Liability ot'the common carrier under scction l0 for lotal loss shall bc limited to

tcn times thc lreight pairl or payablc:

Provided thal the ameunt si calculdtr'd shall not erceed thc value of the

gtxrds as declarcd in the guxls lbnrardirlg note.

(2) tn case of parlial damage to the goods. evaluation of such damage ma1 bc

done hy an independcnt Golernment approled valuer tr:'sun'e-v.-or selected by tlrc

consignor out of lhe list notitied by the cornrnon carrier in its main and branch

officcs and the cost ofsuch evalualion shall be txrrne h; the common canier'

(3) ln case of partia.l loss. the amount of liahilitv- shall hL- as assesscd hy the

(iovernmcnt approled \aluer or sunc\or g,ler suh-rule 12).

(41 Liabilir,v for loss of document\ scnt rlong $ith consignmenl ordcr shall be not

cxceeding rupccs five hundred.

(5) ln case of perishable goods. rhe consi[nor or lhe consignee shall select the

G()\'cmment approved valtrcr or sur\ evor rvithin a g:ritrJ of 1wcnt1'-lbur krurs

ttonr rhe time ol'report ofthe loss 
'1r 

ddcrioration t'f the goods, failing Nhich the

cornmon carrier shall be free to select the said valuer or sun'cy{}r lo &sscss lhe

quantum of loss tlue to deterioration of the grxrds and the amount ol'liahility in

such case shall be rhc assessed valuc of loss or rhe liahiliti by the aftrrcsaid valucr

or sunc\or.

(6t t he delivery ol'the consignnlent to llte c()n5ignce- h1' the corlmon carrier shall

be treated x primtrlocie evidence ot dcliver-r- <lf the grxlds as described in the

uoods for*'arding note unless noticc o{'lhc general naturc of loss o1. or damage to'

ihe g<xrds is givcn in writing. try. the crrn:iunee tt) tlle common carricr at the time

ot handing over tit'thc goods to the consigner::

Provided that in case where the ltrss ol'or damagc to the collsignment is

not apparent. provisions conlainrd in sub-r'ules (l) to (6) shall not appl-'- unlcss
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notrce.in.writing is given'b! th(. consignee. ol'the loss r)l or darnaqe to. the g(xlds

tithin six davs irom the date oJ'aclual handing irrcr ol eonsignmcnt to the
consignee.

(7) 1'he rc'sponsibility ot thc c{rmmon carricr lor the goods carried shall be onll
during thc transit period. fxrm the datc o1'taking o\cr the srxrds in hi: or her
charge liom thc consignor to the datc of arrir al ol the d!.rtirrirtiorr point plus three
calenrlar da-r-s and lhc da1!' ol rrri\al ol'thc consignmcnt shall hr. taken a-s thc day

on which thc goodr phtsicalli iurirr' at the destinati(,n 1)r thc day rrhcn thc
consignce or..eonsignor is inlirrnred olthc arriral oithc gror s at the destination-
whichever is latcr.

(8) ln case of liabililt is ro be incurred on the part ol'common carrier, the
consignor. conslgnee or their aulhoriscd roprcsentative mar halr.- a re-look at tlrc'

distanct' declared by thc common ctrrier in the goods receipt and actual liabilin
shall be based on ihe doctunenlan cvidence adduced hr lhc cttmnron carrier,
consignor and consignee or their aulhorised reprcsentative.

(9) The liebilitl of the common carrier shall bc calculat.'d on rhe acrual ticight
collected or dul'or ninet) per cent. of total chargcs excludin_s the taxes shonn on
lhe 3oods ruceipl. rlhichcver is higher:

Provided th3t in case ofa vehicle carrying or mL-ant to carrr dangerous ur
haz-ardl.rrts sotrds- th* corlntotl carrier shell ensure thal such goods arc insurcd in
anr onc of lhr- policy unJcr thc ['ublic Liabilitr lnsr.rrancc \ct. l()ql (6 oi l99i).

li. 'fhe fees to he charged undcr llrese rules shall be as specilierJ in rhc tbllowing
fable. namel,, :-

l AII.l:

Pur;rtrse AmounI lO. I

l (1,
Rs 5.()('X);

Rs. | ,0t)0r-
plus

Its. I .000i -
plus

Rs.500,-

lnterest-liee securin cleposit rvhile. apph i rr.:

l'or cr'rlillcatc ol Irotl

i2 lee for apply'ing tbr
registration

certiticate ol

I{s.25() \ llll iie I

l

l-ee for rcnewal (,t'ccnit-l.ate of rcgistration

It s.l5
iljer.' Ji,r I mr.'rtrl rlerrts in certilicate rrl' Rs.l5

rc
Submission o1' nrsmorandum of dppeal

0 - lprocessirg t-ee) 
,

0i- (procl,ssins t'ee) :

I (l)

--+-
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Form I
(Part l)

APPLICATION FOR REGISTRATION 1 RENEWAL
[See rule 3 (1) ]

(To be filled in Triplicate) (Delete whichever is not applicable)

1 Narne of the Organizalion

2 Type ol he OganEalion
(a) iroprElorsho (b) PanrErship (c) PnvaleLld Compa.ry (d)

Ltd Company (e) Oth€6, Please sp6cr,

3 Yea, of CofiEnencarnenl ot Operallon

4 PAN No,:
(Phase atteh @py)

5(a) OU Registration Deta'ls 0f any)

ii) No.
(i) Oate ot lssue
({,) ValU UP to
(rv, lssur€ Aulhqlly
{br yvl€ther Certficale of Regbtraton had ever beert

rssued and revoked by the compelent
aufiorily in he pasl whe.ein the organtsation
or lhe aulharised person had beeo
assooated as prop.ieto pa/.lnelldtrecl0r. elc?
lf yes, then furobh full pa,lrcula,s along wi$ a

copy of the relevant docuarlenls for all sxch

occasions

6 Delails ot the Main Ofice
{a, Addressr
ib) Tel t!,os
{c) E-ma :

lcopy ot lhe Ownership Doc.umenl (s)/ Copy of the Lease

Deed/ Copy ollhe RentaiAgreement lo be p.odrrceC)

7 Stale under whose JurMicbon lhe
Mafi offrce is located

E. Det ils o,lhe Autho.izrd Pe6on
Iai Name'
i t,r Desgnallon
rc) Resdentlal Add.ess:
{dt Tel Nos
r€l f marl
rt lype of Pholo ldentity Proof & No.'
r Anv Ooe of ttre Photo ldentily P.ool)
ra) iasspofl {b) Voter lO (c} RalDn CErd )

\gt Att tgnity lerte/ -/ Resololion' sigoed by
Padners / Dirzclo.s / PrcPrieaot

(' slroutd slr,d @al scn ti tY)

lPlease attaah Il5I tn delarl ln Form t'lo 2)
(Cooy o{lhe Oniershrp Ooc1rtEd(s)/ Copy of the Lease

CEeo,' Copy of the Rental Agreeoent lo be producedl

9Nool tor

-7f,6 4 i)tt -6
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g A Detals of Ofices ol the Ag€nts and Godowns
(a) Address
(b) Tel. Nos
(c) E-mail:
(Copy,of trE OwrErEtip Doemenqry Cof,y { lhe Lease
ueed/ Copy o{ tho R€nlat &flEsrpnt tto be prod,xad)

f0. R.gLtaoo.r cfib.i.: (Ii* rt*, ever .s apptcabte)(R"5e a[ac,| Sdr8.*d Co*r)
(,l) Wo.t Crtb.k lAa, qe or rrlc bllowirql

RC of tryo co.I[rercgl vehrdes lrl the name ol Organization /praprietor / gartEr / diredor
C!-ntract leuer / Woat Oroer of any Regd Co.hpany/Com/aercial organizalioo ofrepute

Tha^Applcan( shaA sciabtish Netwo.rr ot Rs S hths of the applicaot,s Comgany orB Eop.blq I Pd1I.Er / Diector by subm,ttng any one of Ihe i;ib;
Au ted Bataoce SIle€!
C. A Certficale
Pacooal Batance Sheet /t.T Return
8ar*a.s CertifcaG

(B) Financiat CrL.ia.

(1)

tzt
(3)
(1)

(i)

0)

Details

mElher Srvice is to be fovded wd€, (r) Sectixt 1 0 or tle A.t or$t
or 0r) l,der bdt Se€rons ,0 & t I ot ttre Acj. tf Service is to beprevircd urx,s Sedion 't 1, the oet v.,t){fi ot lhe 3gpticani snaf na bebss thanRs.20 Lalhs. Ihe appdcanl,s Company or ds proprietor I
ParfEr / D.Eclor shouU swporl net !i crth by any one of documenls-dtated in col 10. above

11

O Seordty Depost ot Rs sOO(y_ h. Regist eton ot ttE Main Or0ce E &arrhesq1 Regilbat on Fees tor cram ot Regaf,abn Certt; ; fG.;md 
*-"

(rl iee toI RerEwalol Reon certifrqale(Aner Erpry of 10 !,esc) Rs looot(w) Processirg Fecs Rs 25-O/

12. Oelaib of th€ Fees paid
Dotails

lrltre, hereby, declare that the aboye pa(icutars are lrue and corred as to t|e besi o, my/our knowledqe

i3. Declarati,:n

SiFature oflhe Author6ed person(s)
Cale

14 LEI of Enclosp-d Oocurnenls:

Signatjre ot lhe Anhodsed pe.son(s)
Nare.
Otltlnatixl.

15

Place
Dalel



lcn ll-@s 3(i)] qrrn E,I TiTqf? : 3RIqR!1 .B

Usage Office / Godown /
Hub Centre

Full Address & Contact Details
(Tel. No. / Fax No/E-mail)

Location /
State

Pait ll

Details of Branches

SI., NO Date of
Commencement

Dated: Signature of Authorised Pcrson
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Form2

CERT!FICATE OF REGISTRATION
[See rule 5 (1))

1 Registration No.

2 lssue Dale.

3 Valid Up to:

4 lssued To

a) Name of the Organization:
b) Address & Contact Details of Main

Olfice'

a) Name of the Person Authorized:
b) Contad Details of the Person

Authorized:

5
Total No. of Branches I

(List as per Form No. 2 attached)

6 Particulars of the registering authority
issuing

the Certificate of Registration

Date:

Place

Signature along with seal
Name:
Designation:



lqn [l-€ss 3(i)] SrG 6i IfiC, : 3I{mlT@I 25

1 Name of the Organization

2. Existing Registration Details
(a) No.:
(b) Date of lssue
(c) Valid Up to
(d) lssuing Authority

3 Details of the Main Office
(a) Address:
(b) Tel. Nos.:
(c) E-mail:

4. Amendment Regulred fon
(Tick whichever is Applicable)

(a) Addition i Deletion / Change in

Address of
Branches: (Attach New Annexure in

Form 2)
(b) Change in Address of the Main Office
(c) Change of the Authorised Person /

Particulars:
(d) Changre in any other particulars,

specify:

Oo be intimated within 90 days of the
Change)

5. Amendment Details: (Attach supporting documents)

Form 3
APPLICATION FOR AMENDMENT IN REGISTRATION

[See rule 6 (1)]
(To be filled in Triplicate)

7€6 1nD-7



5. Amendment l)cliils Contd.:

Nolc: If no intimation is rt'ceir ed br the
applicant ulirhin l0 da1> thcn this
application duly reeeir ed &
acknowh4ged, rvill be dee'med as an

acee ofthe above C e5_

. Decluration:

rve. herebl-- declare lhat the *bovr. pafticulars airc true and corrcct t] the bcst of
yiour knowlerlge and the changes are not being requested on account of any
vocation of'the certificate o1'registration by the competent authorit_\',

Si ol'the A uthr)risrd Per
. List of Enc losed I)ocuments:

Signature of tire Autlrorised Person(s)
Name:
Designation:

S

lo.t"it.,

6. Detaik of the Fees Paid:

'rt-tE a: 



lq'r II-Ers 3(i)l sna 6l lFfqi : 3I{ qRuI n

Date:

Form 4

AMENDMENT OF CERTIFICATE OF
REGISTRATION
[See rule 6 (2)l

Signature along with seal
Name:
Designation:

No1

lssue Date.2

Valid Up to3

lssued To:

(a) Name of the
Organization:

(b) Registration No.:

(c) lssue Dale :

rd) Valid Up to:

Place:

Amendment Details:
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qlfil4,t1t!fT{:srlnnur

l-orm-6
CONSOt.,IDATED A]'iNITAL R}:''tI.i RN

lSee rule 8 (2)l

No. of Packeges

and Weight
Yolume CC

(tonnes)/

]r

S.\o. Commodities

includi table alcohol

1

ll

I l,t
I

Buildin Ivl aterials

c_!r9.i."-!1ii
Fertilizers
T*,4ollce & Croceries

6 tlonsumer durablcs.

l{ousehold Electrontcs & Eleclric

liances

Frui rs, Vegetables,
i Meat & I:ish (includi rocessed items)

E Frnd ns& Edible Oil

9 \'lilk and milk ucts
I,PC

10. Petroleurn ts inclutli

Leather and leather ucts

12. Plastic and a-stic ucts

I3 Livestock
lVlac hinerY & mach i nc too I si lvtetals

!rEdiltCSl!9! ),t

{

nd metal scraa

l5 Ilotiri vehicles & motor vehicle

16. Papcr . PaPer board.

wood and timber

l1 Rubber and rubber roducts

Cane /-4:Pto-4 ucts

s

l8 Su

l9 Cosmetics & '[ oiletri ES

20. An other item not listed above

,_Srgut-

l
I

--l

-t
_-l

I

1t6 ",{)rr-g

Freight
Collected
(Rs,,L4!{--



l0 THE GAZETTE OF INDIA : EXTRAORDINARY [P,'*r ll--Src. 3(i)]

-Form 7
Goods Forwarding Note

[See rule l0 (l)l

S. No. Sub
Guds F.brwarding Note No.
and Goods Receipr No. Date, ifany
GFN should be machine num bered

lJctails ol Consi & Consi
Particulars of the (kxrds

Details

Value of(ioods

6

7

lt

5

Destination
Expected datc of dellverv

trv"olume and No. of
Ori l

units

:under normal conditions
9 llhether thL- cargo,/ consignment

ro be b,.xrkcd trnder Suction I()
under Sectiou I I ofthe Act

10. Desirahle period of de 1a1..

{a)dangeror,rs & hazardous goods

Q4 H) c4.Bge, .tS!_(b)&-

{any. beyond rhe likcll.dare oldelivcry
(rrqr&ement of set'tion l(2)
id thc cargo is to bc booked

I I

12i
i

al Goods

Signature of the consignor:

d

t)etails ol' rhc insurance po lic-r /cover (for
angerous,,haz,:rdous s)

hevc taken necess.n precautions for carrying dangerous and
I

hazardous goods.

Drte:

I'ote.
For dungerous & hu:nrdous grotrs the lorm should huvc upptr rcjt hattd torncrsprinte in red os Dangentus und Haiordous gootls.

I

2

-1

.l

L

--_-+

t,

I under scction l0 trf rhe Act.
. I l. I Cartto to be hooked as



qlrd flLIFE: 3+[qTel 3l
qn n-€q l(il1

Form 8
Goods ReceiPt
See rule 10 4

s.
No.

)

-t

)

8

9 Distance to destination.

0 Likel date ofdeli
Mutually agreed period of
delay beyond the likelY date of
del of section I

Freight collected/paid /due

lbr liabili under Section I

3 Additional PaYmen
and above freight c

i collected /due over

harges for higher

risk undertaken by the common camsr as

,*r"lly a$eed upon with the consigrror if
c booked under section I 1 '

insurance PolicY/cover 1in case ofI Details of the

L
I

l necessary Precautions for carl-ving dangerous and

hazardous goods.

Sisnatut'e of the registered common cerrier/his authorized egent:

N,i;: ;;';,;;;;iT'i t'o:"o'aous goods the lorm shoutd have
';;;'r;";dr"iin 

Red os Dangerous and Hazardous goods'

uryet lett hand

lF. No. Rll r (}23/ 12007-Tl

s.K.D Stl, rt. SccY,

Detrils

Note No. & DateGoods FI

.t

b

Particulars of the Goods & their value.

CR should be machine numbe red

hr& fooumeou'
n ofConsiOri

Goods ReceiPt No. & Date

units

t

Deuils of Consignor
Name and Address:

Details of Consignee
Name and Ad&ess:

7

has been booked under Section l0

tenCf onslontina oSI)e tl
Whether the cargo/ consignment

or under Section 11 of the Act

Pnntad *-*"m,ff;rm;:"Hnm*n,H'Jlfl'frfi''l*-*"''

and

Date:

Subject

,i
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MINISIRY OFROAD TRANSPORT AND.ItrGI{WAYS

CORf,IGB{DUIVI

New Dslhi, 0re lOth March,20l I

G S. R 205(E).-ln the notification of Govcmmcnt
of Indi4 in the Ministry of Road Transport and Highwayr,
NmbcrG.S.R. 176(E), datcd 28tt Fekuary, 201 | , publbhod
in the Gazette of India, Extraordinary, Parl II, Section 3,
Sub-section (i);

At page No. 16 of English Version, the words
"Draft Rulcs" shall be deleted.
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